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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).17144/2008

(From the judgenent and order dated 21/03/2007 in SA
512/ 1995 of The H GH COURT OF A. P AT HYDERABAD)

MOTHURU NARAYANA (D) THR LRS. & ORS. Petitioner(s)
VERSUS
PAM DI MUKKALA SATYANARAYANA Respondent ( s)

(Wth appln(s) for exenption fromfiling OT. and prayer for
interimrelief and office report ))

Dat e: 25/03/2010 This Petition was called on for hearing today.

CORAM :
HON BLE DR JUSTI CE MUKUNDAKAM SHARMA
HON BLE MR JUSTICE H. L. DATTU

For Petitioner(s) M. SB Sanyal, Sr. Adv.
M. K. Maruthi Rao, Adv.
Ms. K. Radha, Adv.
Ms. Anjani Aiyagari, Adv.

M. R Sant hana Kri shanan, Adv.
M. Praveen Kumar Pandey, Adv.
M. C S.N Mhan Rao, Adv.

For Respondent (s)

M. C. Bal akri shna, Adv.

UPON hearing counsel the Court nade the foll ow ng

ORDER
Counsel appearing for the respondent seeks for
a short accommodation as he is filing his appear ance
t oday. At his request the matter is adj our ned for

Tuesday, the 30th March, 2010 and we nake it clear that

no further adjournnent will be sought.
(Arvi nd) (Savita Sai nani)
Sr. P.A Court Master



